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Hon'bla Mr.Justice U.C.Srivastava,V.C.
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(By Hon, Mr.Justice aﬁ.&iﬂl&ﬂ&ﬂﬂ:&:j
: g As the short question involved in this application and the =
:fu | & Counsel for the parties zlso agree that this case should bu'ﬂiiﬁﬁﬁjgj-,_i
o i : of at the admission :tagu,h?a hnarq the counsel for the ﬂ&kiq_:n' and %
f'l  ' disposed of this application at the admission stage. ;ﬁg
2, . The petitioner who was working in the Contral Railway,Jhansi %
since 1960 w,s chargesheeted and ﬁhnraaf’ter enquiry procesded. The ‘
“Inquiry Officer submitted his report to the Oisciplinary Authority, and
the Disciplinary Authority passazd the punishment order. A&gainst the |
punishment order the applicant filed an appeal before ths Appellate
5 Authority , One of the greundCtaken by the applicant challenging the
2 disciplinary proceedings is that the Inguiry Officer's report wgs net
given te hig elther by the Inguiry Officer or by the Oisciplinary °
Authority, and thereby reasonable opportunity was not given to him
/ﬁ te defend himself, This is against the Qrinﬂipla of natural justice, e
i as has been held in the case of Union of India & Othara_uﬁi_ﬂqgglﬁgﬂiﬁﬂ,“
Khan,AIR 1991 SC 471 , The other plea of the applkcant is that the
) respondents have not dispossd of the applicant's representation, ;g
| Accordinglythe plea raised by the applicant shall be considered by
: the Appellats Authority.c-This appliﬁlﬂﬂ" is disposed of with a, “g
direction to the Appellate Authority te.dispose of the appeal dated 'ig
4 26th February,1986 a ﬁnpy of which has been ‘annexed to this a-ifpl.iﬂﬂti‘mﬁ?‘

Annexure A-6 within a period of 2 montha from the date of c-muniagit-_;:ﬁ_f:
‘of this order. The Appellate Authority shall take inte consideration
the plea raisad by the applicant and will pass spsaking ne.ﬂg.._“\-*

as to costs,
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